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to the former Governor, Shri Homi J.H.
Teleyarkhan, who is India’s Ambassador to
Italy since last year, has been posted to
the same Mission as Second Secretary.

Thefts of Passengers’ Property Including
Pick-Pocketing on Railwnys

592, SHRI K. RAMACHANDRA
REDDY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether thefts of passengers’
property and baggage, including pick-
pocketing are on the increase and if so,
reasons thereof;

(b) how many cases of such thefts have
been recorded year-wise during last 3 years,
indicating number of cases where property
was restored to the passengers;

(c) what was the average time taken to
restore goods to the passengers; and

(d) whether any compensation is paid by
the Railways to the victims and if so,
details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) : (a)
to (c). As the subject ‘Public Order’ and
‘Police’ are in the State List of the VLIth
Schedule of the Constitution, it is the
responsibility of the State Governments and
Union Territory Administrations to enforce
law relating to offences. No data in regard
to thefts of passengers’ property and
baggage and pick-pocketing and other
details thereof is compiled on all India
basis. Therefore, there is no data available
to show that such incidents are on the
increase and about the number of cases of
theft and restoration of property to the
passengers.

(d) No compensation is paid to victim
passengers for theft of their personal
property and baggages.

Wasteland Project

593. SHRI M. RAGHUMA REDDY :
Will the PRIME MINISTER be pleased to
state :

(a) whether the wasteland project has
boen set too high and is unrealistic;

PHALGUNA 29, 1506 (SAK4)

Written Angw ers 62

(b) whether the project is fo be headed
by & eco-sociologist of the Ford Founda-
tion; and

(c) whether Government have plans to
get expertise from countries such as Israel
which has pioneered in this area ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI BIR SEN): (a) to (c)
No, Sir.

Refugee Resettlement Programme of
West Bengal

$94. SHRI PRIYA RANJAN DAS
MUNSHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government propose to
review the total refugee rehabilitalion
programme of West Bengal immediately to
consider the problems of housing agri-
culture and jobs; and

(b) if so, -what are the objectives
thereof ?

THE MINISIER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) No, Sir.

(b) Question does not arise.

Westeland Development Boards at
Central and State Levels

595. SHRI HARISH RAWAT: Will
the PRIME MINISTER be plased to
state :

(a) whether a Wasteland  Development
Board has been constituted at the Central
level;

(b) if so, whether such boards are
proposed to be set up at the State level
glso; and

(c) if so, their propo.ed working and
financial implications thereof ¢

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI BIR SEN): (a) The
Government has decided to set up g
National Wastclands Development Board,
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(b) and (c). Details are being worked
out.

[Translarion)

Rape Cases

596. SHRI C. JANGA REDDY :
DR. AK. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total number of rape cases
registered during the last three years year-
wise and todate, State-wise and Union
Territery-wise along with the number of
cases out of these registered against the
police;

(b) the number of cases in  which
prosecutions were launched and the number
of cases in which culprits were convicted;
and

(c) the percentage of Harijan and
Adivasi Women among these victims of
rape ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (c). The Criminal Law (Amendment)
Act, 1983 (43 of 1983) has amended the
Indian Penal Code, the Code of Criminal
Procedure, 1973 and the Indian Evidence
Act, 1872 to make the law relating to rape
more stringent. The implementation of the
provisions of the Act falls within the
sphere of the responsibility of the State
Governments and Union Territories. The
available informatior on the number of
rape cases including rape cases registered
against Police during the years 1982, 1983
and 1984 State-wise and Union Terrilory-
wise is given in Annexure-l. No separate
data regarding rape cases registered against
the Police and number of cases in which
prosecutions were launched and the number
of cases in which culprits were convicted
is compiled on all India basis.

The information regarding number of

~ cases of rape committed against Scheduled

Castes/Schedule Tribes during the years
1982, 1983 and 1984 (State-wise and Union
Territory-wise) is given in Anpexure-1I/1IT
respectively.

ANNEXURE-1

Statement Showing the number of Cases of Rape in India Durirg the years 1982, 1983

and 1984 (State-wise and Union Territory-wise).

Sl. No. States/UTs. 1982 1983 1984
1 2 | 3 4 s
STATES
1. Andhra Pradesh 245 309 199 Upto July 1984
2. Assam 198 168 112 Upto June 1984
3. Bihar 348 339 Not received
4. Gujarat 97 89 140
5. Haryana 90 85 110 Upto Nov. 1984
6. Himachal Pradesh 25 29 25
7. Jammu and Kashmir 115 146 Not received
8. Karnataka 60 85 97
9. Kerala 8 103 124
10.  Madhaya Pradesh 1,113 1,221 1,138 Upto Oct. 84





